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CENTRAL AD, INIDTRATIVI [RIBUNAL, ALl AIABAD

LUCIHMOW CIRCUIT R&ICH
0. A 2 \C{] S

Dr.Ram Swarup Asthana ,.... A

icant

®]

Y

fd

L
versus

Union of India & Cthers ..... Respondents

Hon,Mr.Justice U.C.Srivastava,V.C.
Hon.Mr. A.B.Gorthi, lenber (a)

(By Hon.kr.Justice U.C.Srivastava,V.C.)

The agplicent whe retired as Joint Secretary
from the Home De.artment, Govt. of U.r. on 31.7.87 has

a_yproached this Tribunal for the payment of penal -

interest at the rate of 18% on gratuity/pension/

commutetion as the same were not paid to him within
the due time. Notices vere iscued to the res.onfents
to show cause as to why interest at the rate or 18% ,

as claimed by the aipglicant, be nct allowed. No one

apzeared on bechalf of the respondents., Cn 30.8.91 X

another notice vas issued to the Secretary, Deott. of

A, pointment, Govt. of U.k. Lucknow to show cause as to

<

why the interest at the rate or 18 percent, as claimed

.3

by the _étitioner, benot allowed on the amount -of

pension/gratvity and comruted amount ot pension as

.
9

prayec¢ for. If the ceuse is not shovn the petition

woulc be heard and decided es parte. No onec has

i)

today. As such there is no option except to

[0

a. peared

decice the .etition finally.

The & p¢licant arplied for pension on 22.7.87
an¢ therearter mo.ed another a..lication for expediting
the game. Yet the metter was delaved and pension/gratuit
/comnutation Was sanctioned only o 17.11.82. The

applicent claimed interest over his amount at the rate

or 18 percent but the same was not allowed. The



>

rescentents have not shown cause why the payment has

been delayed. There a.cears to be no justivicstion
to delay the payment or pension/gratuity/comnuzation.
With the apove observation, we allow this a.glication
and cirect the respondents to pay the interest at the
rate or 12% to the a.ulicent on the amount ox
gratuity Rs.€8,150/- tor the period October, 1937 to
November, 1988 (14 months) and 12% as interest on
pension for the ceriod rrom October, 1987 to November,
1988 (14 months) and 12% on commutation oi pension

at Rs.86,358/- for the period from QOctober, 1987 to
Noverber, 1988. The said amount shall be paid by

the resuoncents to the a'plicent within two months
from the date of receipt or the cogy or this judgement.

There will be no orc¢er as to costs.

After the judgement was dictated Shri v.C.Verma

aspeared on behal. or the respondents & filed an
o1d

a: Cation tor condonation of celay in filing counter.

_j”F" eber ' - Vice Chairman.

Dated the 18th Se.t.,1991.
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